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CORRIGENDA.

. Tn the Legislative Assembly Debates, Volume
VIL, 1931—

(1) page 1357, from the subject-heading to

starred question No. 1181, delete the
words *‘Oudh and™.

page 1604, line 10, for “Mr. Phuput
Sing’” read “*Mr. Bhuput Sing’’.

page 1638, lines 8 & 9, for the word
““conceivable”’ read ‘'conceivably’’.
page 1879, line 23, for the word
“budgeting”’, at both the places, read
“‘budgetary’ .

(5) page 2019, in the subject-heading to

unstarred question No. 162, for the
word *‘Instruetion’” read *“Introduc-
R

(6) page 2076, in the subject-heading fo

unstarred question No. 165, for the
words “Muslim Clerks’”” read ‘‘Non-
Muslim Clerks”’.

(7) page 2184, line 8 from the bottom, for

the words “‘much less than this even),
and what is the highest pay of an
adminisira-” read  “‘unfair. After

- the cuts, what, I ask, are the surpluses

left in the respective’’.

(8) page 2189, line 30, for the words ‘‘and

they said”” read ‘“‘and then they said®’.
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A
‘ ABDOOLA HAROON, Serm Hasi—

" Indian Finance (Supplementary and Extending) Bill—
l : (Jonsideration of Schedule I, part I. 1887, 1897, 1898, 1923-24.
i’ Consideration of clause 5. 2036.
ABDUR RAHIM, Sir—
| Indian Finance (Supplementary and Extending) Bill—
t Motion to consider. 1753, 1760-76, 1791.

Consideration of clause 2. 1876.
1 Consideration of Schedule I, part I 1901
! Consideration of clause 8. 2127-31

Statement in regard to the recommendation by the Governor General.

- 12198-99.
ﬁ ) (Supplementa.ly) re prisoners whipped in the Peshawar jail.

% ACCOUNTANT—
. Question 7e reversion of Mr. N. A, Dalvi from the post of —, Dharwar

= Head Post Office. 2017-18.
ACCOUNTS DEPARTMENT—
Question 7e appointments in the Military —. 1914,
"A.LCO'[,NTS SERVICE— !
it Question r7e—

Appointments to the superior Military —. 1910-13.

Reduction of appointments in the Civil and Military —.
ADVERTISEMENTS— !

Question' 7 newspapers in Delhi selected for Government — a.nd Court
notices. 1569.

1014.

l
ADVISORY BOARDS— | ;
{  Question re appointment of — in Cantonments. 1549-50.

GGARWAL, Mr. JAGAN NATH-= |

Indian Finance (Supplémentary and Extending) Bill—
Consideration of clause 2. 1882-83.

Consideration of clause 7. 2084-86.

Question ré claims of Indians for payment of Russian rouble notes. 1730,
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AGRICULTURAL ASSISTANTS—
See ‘“Assistant(s)”. !

[
AGRICULTURAL PRODUCTS—
Question 7¢ reduction of railway freight on —— 1726,

AGRICULTURAL SITUATION— !
Question 7e strained —— and preparations for a no-rent campaign.
2010. i

AHMAD NAWAZ KHAN, Major Nawas—
Indian Finance (Supplementary and Extending) Bill— -
Motion to consider. 1607-08. 3
Consideration of Schedule I, part T. 1929-30. 5
Consideration of clause 5. 2024-25.
Consideration of clause 8. 2138. }
Consideration of clause 9. 2177, 2178.
Oath of Office. 1533.

AHMED, Mr. K—

Indian Finance (Supplementary and Extending) Bill— ’
Motion to consider. 1755.
AIR FORCE— : b

Question 7e appointment of Hast Indian Railway apprentices to the i

Technical and Follower Corps of the Indian —— Karachi. 2003-04. i
ATRWAYS— ] %

Question 7¢ annual subvention given to Imperial — Limited. 1536-37. t

AJMER—
Question 7e use of forced labour in —— District and for the Pushkar
fair. 1724.

ALIGARH— ; i
Question 7¢ proposed abolition of the Postal Workshop at —, 191718, ‘

ALIGARH MUSLIM UNIVERSITY (AMENDMENT) BILL—

See “Bill(s)”. n‘
ALLOWANCE(S)— 3',,

Question re— ]

Abolition of the overseas ——. 1851. h

—— attached to the posts of Secretaries and Under Secretamies in the &
Government of India Secretariat. 1851-52.

Conveyance —— paid to clerks and officers in Delhi.. - 1850. i
Daily and travelling —— drawn by members of the Retrenchment Com- !

mittees. 2016. i
Exchange compensation ——. 2069. B

Pay and —— of the Indian Civil Service and concessiong recommended |
by the Lee Commission. 1851. i

Pay and — of travelling ticket inspectors. 1561.

Recommendations of the Retrenchment Committee 7 taxation of pen-
sions and leave —— payable outside India, and rent of Government
buildings. 1723.

Statement laid on the Table by the Honourable Sir George Schuster re

Members of Retrenchment Committees who have drawn —. 2173-74.
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AMENDMENT (8)—
Ruling re sanction to — to Money Bills. 1803-04.

AMERICAN EXPRESS COMPANY—
Question 7e posters by Misses Nixon and Newsome exhibited by the —,

Calcutta. 1748. -

ANKLESARIA, Mr. N. N.—
Tndian Finance (Supplementary and Extending) Bill—
Consideration of clanse 2. 1856-61.
Consideration of Schedule I, part I. 1888, 1892-03, 1897, 1898.
Consideration of clause 8. 2104-08.

APPRENTICE(S)—
Question re—
Appointment of —— on the East Indian Railway. 2002-03, 2004.
Appointment of East Indian Railway — to the Technical and Follower

Corps of the Indian Air Force, Karachi. 2003-04.
____ {rained in the Lillooah Workshops. 2005.
Racial discrimination in training of certain —— at Jamalpore: 2005.

ARAVAMUDHA AYANGAR, Mr. V. K. A.—
Qath of Office. 2197.

ARAVANKADU—
Question 7¢ retrenchment in the Cordite Factory at —. 2123

ARMED FORCE(S)—
See ‘“Foree(s)”’.

ARMY—
Question re—
Future strength of the British —— in India. 1728-29.
Pay of soldiers of the British —. 1725-26.
Reported despatch to the Secretary of State on Indianisation of the
———eABAY.
Separate electric supply for —— quarters in certain towns. 1648.

ARMY HEADQUARTERS—
Question re—

Appointment of Indians of the Indian Medical Service at —— and
Command Headquarters. 1544.
. Appointment of Indians to staff appointments at —— Command and

District Headquarters. 1544.
Non-grant of last Saturday holidays in the office of the Director of

Oon?mcts, ——  1556-57.
Relcnéltment of staff in the office of the Contracts Directorate, ——
848-50.

ARMY REMOUNT OFFICERS—
Question re alleged victimization of horse-breeders by —— in the
Sargodha circle.  1855. d :
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ARTISTS—
Question 7¢ employment of Indian —— for poster designing. 1749,

ASSESSMENT—
Question 7e conditions for reopening of income-tax — in Sind. 1735.

ASSISTANT(S)—
Question r7e—
Appointment of agricultural —— in the North-West Frontier Province,
2066.
Pay of — in the office of the Director-General of Posts and Tele-
graphs. 1567.

ASSISTANT COMMISSIONERS—
See ““‘Commissioner(s)”.

ASSISTANT SUPERINTENDENT(S)—
See “‘Superintendent(s)’’.

ASSISTANT TRAIN CONTROLLERS—
Question 7e cancellation of confirmation orders of —— on the North
Western Railway. 1916-17.

ATTACHED OFFICES—
Question re promotion of first division clerks in —— and second division
clerks in the Government of India Secretariat. 1566-67.

AZHAR ALI, Mr. MUHAMMAD—
Indian Fm’mce (Supplementary and Extendmg) Bill—
Consideration of clause 2. 1817-18.

BADI-UZ-ZAMAN, MauLvi—
Question 7e—
Income-tax work in Bihar and Orissa. 2006-07.
Shortage of income-tax staff in Bihar and Orissa. 2007.

BAHAWALPUR STATE—
Question 7e loan to the ——. 1533, 2007-08.

BALUCHISTAN=—
Question 7e—
Abolition of the appointment of Director of Posts and Telegraphs,
Sind and — 1731-32.
Barthquake shocks in British' ——, 173637,

~ BANK(S)—

Question 76 —— failures following enforced holidays during the financial
crisis. 2069-70. !

BATTERIES—
Question 7e dry cells and —— imported into India. 1589-70.

A G

—— T - P S ——

PEE PG Ae . < TR



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 5

BAZAR— | i
Question 7o cost of water works and amount of water tax collected from
the —— and military areas in Subathu. 1554-55.
BERTH(S)—
Question re—
Non-reservation of a railway ——— at Patna junction station. 1738.
Reservation of railway — at intermediate stations. 1738.

BHORE, tHr HONOURABLE SIR JOSEPH—
Indian Finance (Supplementary and Extending) Bill—
Consideration of elause 6. 2044, 2047, 2056-61.
Oath of Office.. 1533.

BHUPUT SING, Mr.—
Tndian Finance (Supplementary and Extending) Bill—
Motion to consider. 1604-07.
Consideration of Schedule I, part I. 1884-86, 1950-51.
Question re—
Abuse of the concession for removal of salt in Ramnad district. 2008-

09.

Amount of the Gold Standard Reserve. 2010.

Anomaly at Howrah Railway Station. 2019.

Appointment of caretaker for the Secretariat and Council House in
New Delhi. 2121-22.

Appointment of Indians to posts of Superintendent of Quarters, ete.
2122.

Employment of Indian artists for poster designing. 1749.

Pay of caretakers and allegations against Mr. Palmer. 2122

Posters by Misses Nixon and Newsome exhibited by the American
Express Company, Caleutta. 1748.

Poiters designed by Miss Newsome for the Eastern Bengal Railway.
1747-48.

Posters designed for the Central Publicity Bureau and Railway 1A dmi-
nistrations. 1744-47.

Posters for the Fast Tndian Railway printed at their own press and
outside. 1742. :

Posters prepared by the Canadian Pacific Railway. 1748.

Procedure after conclusion of the Round Table Conference. 2008.

Purchase of blocks by the Manager, Government of India Press,
Calcutta. 1741-42.

Pl;;c}aaff of blocks by the Publicity Officer, East Indian Railway.

40-41. -

Railway Court of Inquiry. 2009.

Recent alterations in the Viceregal train. 2008.

Representatives of landholders at the Round Table Conference. 2019.

Ijem‘o_d}zction of posters in India. 1743. ! £

Sgcunhes purchased out of the Currency Reserve. 2011.

Silver bullion and Government reserves. 2011.

Sp%dy introduction of political reforms. 2019.

Stralined agricnltural situation and preparations for a no-rent cam-
paign. 2010, .

Subjects of posters issued by the Central Publicity Bureau and Rail-
way Administrations. 1743,

i
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BIHAR AND ORISSA—
Question re—

Income-tax work in —. 2006-07.
Shortage of income-tax staff in —. 2007.
BILL(S)—

Aligarh: Muslim University (Amendment)—
Assent of Governor General. 1575,
Governor General’s assent to —. 1575,
Heayy Chemical Industry (Protection)—
Assent of Governor (General. 1575,
Indian Finance (Supplementary ang Extending)—
Motion to consider. 1575-1617, 1625-76, 1677-1720, 1751-1802.
Consideration of clause 2. 1806-45, 1856-84.
Consideration of clause 4. 1965-82.
Consideration of Schedule T, partil: 1884-1904, 1914-59, 1961-64.
Consideration of clause 5 1982-93, 2020-38.
Consideration of clause 6. 2038-62.
Consideration of clause 7. 2077-97.
Consideration of clause 8. 2097-2119, 2127-67.
Consideration of clause 9. 2168-71, 2175-96.
Message from His Excellency the Viceroy and Governor General asking
for the passage of the —— in the Tegislative Assembly in the recom-
mended form. 2197:98.

Statements in regard to the recommendation by the Governor General, '
2198-2202. o

. . NG L
Consideration of clauses, as recommended by the Governor. Gem—’“'

2202-11.
Motion to pass, as recommended by the Governor General, negatived. !
2211
Indian Mines (Amendment)— X I
Assent of Governor General, 1575. !
Indian Press (Emergency Powers)— ““
Assent of Governor General. 1575. '

Indian Succession (Amendment)—
‘Assent of Governor General. 1575.
Land Customs (Amendment)—
Assent of Governor General. 1575
Provisional Collection of Taxes—
Assent of Governor General. 1575. ]
Sheriff of Calcutta (Powers of Custody)— .
Assenf ‘of Governor General. 1575.
Sugar Industry Protection—
Question re the —. 208s.
See also “Ruling(s)”.

BISHOPS— ]
Question re number of —— in India. 1909.
BLOCKS— :
Question re— : 2 I :
Purchase of —— by the Manager, Government of India Press, Calcqtta..
1741-42.

Purchase of —— by the Publicity Officer, East Indian Railway. 1740
41.
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BOMBAY—
Question 76—
Abolition of certain posts of Inspectors in the Railway Mail Service,
—— circle. 1623.
Appointment of an Income-tax Inspecting Officer in the —— Presi-
dency. 1735.
Cash security required from the contractor of postal treasury work in

— 1624.

Departmental victimisation of railway servants a.ppearmg before the
Court of Inquiry at —. 1998.

Reduction of staff in the -— Currency Office. 2014-15.

Reduction of staff in the Customs and Salt Departments in ——, 2013-
14.

Transfer to a contractor of the treasury work of Post Offices in —.
1622-24.

Travel of a leper in the —— Calcutta Mail. 2000/

BOMBAY PRESIDENCY—
Question re— '

Appointments in the Income-tax Department in the —. 1910.
Recruitment, of additional staff to the Income-tax Department in the
" —. 1910.
Recruitment; of non-Brahmins in the Income-tax Department in the
=——"7909.
Strength of certain communities in the Income-tax Department in the
—. 1909-10.
1
BRAHMINS— !
Question 7¢ recruitment of non- —— in the Income-tax Deparbment in the

Bombay Presidency. 1909.

BRITISH ARMY—
See ‘“‘Army”.

BRITISH BALUCHISTAN— |
See ‘“Baluchistan’.

BROADCASTING—

Question re recommendation of the Retrenchment Committee re — and
for the withdrawal of the Lee concessions. 1722.

BROOKE-ELLIOTT, Mz. C.—
Indian Finance (Supplementa.ry and Extending) Bill—
Motion to consider. 1720, 1751-60, 1767, 1779.
Consideration of clause 2. 1827-28, 1829, 1836, 1837, 1838, 1856.
Consideration of clause 4 1979-81.
Consideration of clause 6. 2049-51. !
Consideration of clause 7. 2079,
Consideration of clause 8. 2131-35, 2146. '

BUDGET(S)—
Question re—

Deficit —— in European countries and cuts in salaries. 1739.
Savings under the military —— 1727,
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|
BUILDING(S)—
Question re recommendations of the Retrenchment Committees re taxa- }
tion of pensions and leave allowances payable outside India, and rent
of Governmenf ——. 1723
BUILDING COMPLETION CERTIFICATES—
Question 7¢ issue of —— in New Delhi. 1571, 1832
BULLION—- ‘ ’
Question re— i j
Quantities of =— and coins held against Currency Reserves. ' 1739-40.
Silver —— and Government reserves. 2011 }
BURMA— ‘
Question re—
Casualties in the —— rebellion. 1540.
Military charges in connection with the — rebellion, 1540-41.
" /
CALCUTTA— ¢
Question re— = ¥
Posters by Misses Nixon and Newsome exhibited by the American
Express Company, — 1748. :
Purchase of blocks by the Manager, Government of India Press, —. f
1741-42. 4
Travel of a leper in the Bombay —— Mail. 2000.
CANADIAN PACIFIC RAILWAY— :
See ‘“‘Railway(s)”. ’
CANTONMENT(S)— N
Question re— 2 &
Appointment of Advisory Boards in ——. 1549-50. :
Collection of fees from outpatients of the —— dispensary at Subathu.
1553.
Taxes collected in Subathu — 1550-51. L
Yearly grants made to Subathu —. 1551-52. [

CAPITATION GRANT—
See “Grant”. !

CARETAKER(S)— i
Question re— X :
Appointment of —— for the Secretariat and Council House in' New i
Delhi. 212192, ! Ty i , :

Pay of and allegations against: Mr. Palmer. « 2122. t

CASHEW KERNELS— i ;
Exemption of from additional duty [Discussed under the Indian
Finance (Supplementary and Extending) Bill]l. 1970-78. T

-

CASUALTIES—
Question r¢ — in the Burma rebellion. 1540,
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CELLS—
Question re dry —— and batteries imported into India. 1568-70.
(ENTRAL GOVERNMENT—
Question re cost of the Lee concessions in the —— and the Provinces.
1729-30.

QENTRAL PUBLICITY BUREAU—
See ‘‘Publicity Bureau’.

CERTIFICATE(S)—
Question re—
Issue of building completion —— in New Delhi. 1571, 1852.
Payment of progeeds of postal cash —— to heirs of deceaged purchasers.
1740, 3

CHAPLAINS—
Question 7¢ number and pay of —— in India. 1907-08.

CHETTY Mg. R. K. SHANMUKHAM—

Indza,n Finance (Supplementary and Extending) Bill—
Motion to consider. 1625-35, 1639.
Consideration of Schedule I, part 1. 1895-99, 1900, 1922-23, 1964.
Consideration of clause 5. 2022-23.
Consideration of clause 8. 2162-63, 2165.

Point of order raised by Mr. S. €. Mitra re order of discussion of clauses
of the Indian Finance (Supplementary and Extending) Bill. 1805.

Point of order raised by the Honourable Sir George Rainy that the
previous sanction of the Governor General is required for moving
‘the amendment.  “That in part I, Schedule T to the Bill amendment
No. 4 be omitted”. 1957-58,

CHIEF ENGINEER—
Question re— !
Appointment of Personal Assistant to the ——, New Delhi. 2072-73.
" Necessity for 2 ——in the Public Works Department New Delhi. 2072.

CHITTAGONG—
Question re armed forces located in ——. 1541-42.

CINEMATOGRAPH FILM COMPANIES—
Question re —— in India. 2017
CWEL ACCOUNTS SERVICE—
Questmn Te reduction of appointments in the —. 1914,

CLERK(S)—.
Question s
vevance allowance paid to — and officers in “Delhi. 1850,
Insolvent —— of the office of the Director General, Indian Medical
Service. 2001.
P:;_\;egf Head — to Station Masters, ste’; atMoradabad ‘and Lucknow.
Postal insurance of —— forced to retire before 55. 1567-68.
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CLERK(S)—contd.
Question 7re—conid.
Preponderance of Non-Muslim —— in the Survey of India. 2076.
Promotion of first division —— in attached offices and seconqd division
—— in the Government of India Secretariat. 1566-67.
Reduction of rents of houses occupied by —— in Simla. 1917.

COINS—
Question 7¢ quantities of bullion and — held against Currency Reserves.
1739-40.

COLLEGE(S)—
Question re—
Expenditure on the Railway Staff ——, Dehra Dun. 2018.
Schools and — in the Province of Delhi. 1750.

COMMAND HEADQUARTERS—
Question 76—
Appointment of Indians of the Indian Medical Service at Army Head

® quarters and ——. 1544
Appointment of Indians to staff appointments at Army, —— and
District ——. 1544.
COM\IISSION(S)—
Questlon re pay and. allowances of the Indian Civil Service and conces-
sions recommended by the Lee ——. 1851.
COMMISSIONER(S)—
Question 7o transfer of the Assistant — of Income-tax, Sind. . 1733.
COMMITTEE(S)—

Question re—
Daily and travelling allowances drawn by members of the Retrench-

ment ——. 2016,

Employment of two Members of the Legislature on the Orissa Boundary
— 2126-27.

Income from the Pushkar fair, and expenditure of the “Shmmlat” _
1721.

Members appointed to the Postal Retrenchment Sub- —. 1541

Recommendations of the Retrenchment —— e broadcasting and for:

the withdrawal of the Lee concessions. 1722.

Recommendations of the Retrenchment —— e taxation of pensions
and leave allowances payable outside India, and rent of Government
buildings. 1723.

Recommenda.tmns of Retrenchment Sub—— accepted by Government
1726,

Statement laid on the Table by the Honourable Sir George Schuster
77 ¢ Members of Retrenchment —— who have drawn allowances. 2178-

4.

COMMUNAL INEQUALITIES—— !
Question 7e —— in the staff of the Forest ‘Resea,rch Institute, Dehra Dun.
1854.

aa Tl b
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COMPENSATION ALLOWANCE—
See “Allowance(s)”’.

COMPULSORY RETIREMENT—
See ‘‘Retirement’”.

CONCESSION(S)—
Question 7¢—
Abuse of the —— for removal of salt'in Ramnad district. 2008-09,
Employees in Government of India Offices granted passage and other
——.  2064-65.

Lee passage granted to superior and non~supeﬁorv seryices. 1848,
Pay and allowances,of the Indian Civil Service and —— recommended
by the Lee Commission. 1851.

CONFERENCE(S)—
Question 7e—
Cost of official delegations to the League of Nations and other —
1537.
Expenses of delegates to the Round Table —. 1739.
Procedure after conclusion of the Round Table ——. 2008.
Representatives of landholders at the Round Table ——. 2019.

CONFIRMATION—
Question 7e—
Jancellation of —— orders of Assistant Train Controllers on the North
Western Railway. 1916-17.
Rules for — of employees in Government offices. 1915.

CONSPTRACY CASE—
Question re— =
Dates of trial, etc., in the Meerut —. 1905.
Expenditure for counsel for the Meerut ——. 1906.
Expenditure incurred in connection with the Meerut ——. 1905-06,
Uaay looeor
CONTRACTOR(S)—
Question 77— :
Cash security required from the — of postal treasury work in Bom-
bay. 1624.
Transfer to a —— of the treasury work of Post Offices in Bombay.
1622-24.

SOV s
CONTRACTS DIRECTORATE— ; ;
Question 2¢ recruitment of staff in the office of the ——, Army Head-
quarters.” 1848-50,
i
CONTRACTS, DIREGTOR OF— - .
Question 7¢ non-grant of last Saturday holidays in the office of the
Army Headquarters. 1556-57.

y

CONTROL SYSTEM—

Q;;gs;inn 70 guards appointed on tHe — of the North Western Raﬂvi’w.
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CONTROLLER(S)—
Question 7e appointment of —— on the North Western Railway. 2124-
25.

CONVEYANCE ALLOWANCE—
See ‘“Allowance(s)”’. -

CORDITE FACTORY— '
Question re retrenchment in the —— at Aravankadu. 2123

CORPORATION—
Question 7o—
Amenities provided and expenditure incurred by the Subathu —.

15562-53.
Expenditure incurred by the — in Subathu. 1551.
CORRESPONDENCE—
Question 7e police surveillance and scrutiny of —— of Sardar Jaswant

Singh Danewalia. 2073-74. '
i

COSGRAVE, Mr. W. A— !
Oath of Office. 1533.

COTTON—

Abolition of the proposed duty on raw —— [Discussed under the
Indian Finance (Supplementary and Extending) Bill]. 1884-1904, 191@3.“_
44.

Question 7¢ Indian Semal —— Plantations, Ltd. 1750.

COUNCIL HOUSE—
Question 7e appointment of carvetaker for the Secretariat and — in
New Delhi. 2121-22.

‘COUNSEL— ' ;
Question 7e expenditure for —— for the Meerut conspiracy case. 1906.

COURT NOTICES—
Question re newspapers in Delhi selected for Government advertisements
and —. 1569.

COURT OF INQUIRY— '
Question re—
Departmental victimisation of railway servants appearing before the
—— at Bombay. 1998.
Railway ——. 2009. '

CRERAR, Tre Hovourasre Sir JAMES—
Indian Finance (Supplementary and Extendmg) Bill—
Motion to consider. 1677.

CURRANTS— '
Duty on —— [Discussed under the Indian Finance (Supplementary and
Extending) Bill]. 1958-59. '
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CQURRENCY OFFICES—
Question re—

Increase of work and retrenchment of staff in —. 2063-64.
Pay of shroffs in —. 1620.

Rates of pay in certain —. 1620, |

Reduction of staff in the Bombay —. 2014-15.

\
CURRENCY RESERVE(S)—
Question ro—
Quantities of bullion and coins held against ——. 1739-40.
Securities purchased out of the —. 2011.

| 4
CUSTOMS DEPARTMENT—

Question 7e reduction of staff in the —— and Salt Department in Bom-
bay. 2013-14.
1
‘CUT(S)—

Question re—
—— in salaries of Government of India officials. 1570.
Graduated —  in salaries of Government employees. 2015.

D
DATILY ALLOWANCE—
See “Allowance(s)’’.

DALATL, Dr. R. D.—
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1652-55.

DALVI, Mr. N. A.—
Question re reversion of —— from the post of accountant, Dharwar
Head Post Office. 2017-18.

DAS, Mr. A.—

Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1608-11.
Consideration of clause 4. 1978-79.

Question re—
Cost of the Opium Department. 1847.
Lee passage concessions granted to superior and non-siperior services.

1848. %

New appointments made in the Postal Department. 1625.
Separate electric supply for Army quarters in certain towns. 1648.
Retrenchments in the Postal Departments. 1625.

DAS, Mz. B.—
Indiaz} Finance (Supplementary and Extending) Bill—
Motu?n to consider. 1588-93, 1615, 1640, 1655.
Consideration of clause 5. 2025-28, 2033.
Consideration of clause 6. 2060.
Consideration of clause 7. 2089, 2090, 2091. {
Consideration of clause 8. 2097, 2105, 2107, 2109, 2160-62.
Cons?deration of clause 9. 2179, 2191.
Co;;;;deration of clauses, as recommended by the Governor General.
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DAS, Mr. B.—contd.
Question re— ,
Amenities provided and expenditure incurred by  the Subathu
Corporation. 1552-53. )
Appointment of Advisory Boards in cantonments. 1549-50.
Appointment of Indians of the Indian Medical Service at Army
Headquarters and Command Headquarters. 1544,
Appointment of Indians to certain posts. 1542-43.
Appointment of Indians to Staff appointments at Army Command and
District Headquarters:.  1544.
Appointment of Military officers to the Military Accounts Depart-
ment. 1545.
Annual subvention given to Imperial Airways, Ltd. 1536-37.
Casualties in the Burma rebellion. 1540.
Collection of fees from outpatients of the Cantonment dispensary at
Subathu. 1553.
Cost of official delegations to the League of Nations and other Con-
ferences. 1537.
Cost of waten works and amount of svater tax collected from the bazar
and military areas in Subathu. 1554-55.
Expenditure incurred by the Corporation in Subathu. 1551.
Extensions of service granted to Military Accounts Officers.  1543-44,
1545,
Military charges in connection with the Burma rebellion. 1540-41.
Revenue derived from increased duty on imported salt. -1536.
Revision of the capitation grant. 1537.
Salt production at Pachbadra. 1536.
Taxes collected in Subathu Cantonment. 1550-51.
Yearly grants made to Subathu Cantonment. 1551-52.
. Water rates in Subathu. 1555-56.
Question (Supplementary) re—
Export of gold from India. 1737-38.
Loan granted to the Bahawalpur Durbar. 1535.

DEATH CLAIMS—
Question 7¢ payment of —— by the Postal Insurance Fund. 1917,

DEBATES— e
Question re supply of —— of the Legislative Assembly to District Board
and Municipal Libraries, 1915

DEFIOIT BUDGETS—
See “Budget(s)”

DEHRA DUN—
Question re—

Communal inequalities in the st'tf[ of the Forest: Research Institute,
——. 1854,

Expenditure on. the R'ulway %aff College, ; —. 2018.

Officers of the Research Institute, ——. 2073,

Schools of instruetion for railway employees at —— and Kot Lakhpat.
1997-98.
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DpLACRIOX, Mzr.—

Question re appointment of —— as Station Master, Lhaksar. 1563.
DELEGATES—

Question 7¢ expenses of —— to the Round Table Conference.. 1739.
DELEGATION(S)—

Question ¢ cost of official —— to the League of Nations and other Con-

ferences. 1537.

DELHI—
Question 7e—
Conveyance allowance paid to clerks and officers in ——.0 1850.
Newspapers in —— seleoted for Government, advertisements and courb
notices. 1569.
Schools and colleges in the province of —. 1750.

DEPARTMENTAL CANDIDATES—
Question 2¢ appointmeént of —— to the first division in the Government
of India Secretariat. 1564-66.

DESANGES, Mr. H. CECIL—
Indian Finance (Supplementary and Extending) Bill—
Consideration of clause 7. 2081-84.
Oath of Office. 1533

DESPATCH(ES)—

Question z¢ reported — to: the Seeretary of State on Indianisation
of the Army. 1847.

Dp bOU7A DR BiX.—
Tnidian Finance (Supplementary and Extendmg) Bill—
Consideration of clause 4. 1970-74; 1978:
Consideration of clause 7. 2086-90.

DHARWAR—
Question e reversion of Mr. N. A. Dalvi from the post of accountant,
Head Post Office. 2017-18.

DHOND—
Question re abolition of a Railway Mail Service Sorting Section between
—— and Manmad. . 1621-22.

DIRECTOR GENERAL, INDIAN MEDICAL SERVICE—
Questwn re—

ent of Sikhs to the office of the —. 1853.

Tnsolvent, clerks of the office: of the ——. 2001.

DIRECTQR GENERAL OF POSTS AND TELEGRAPHS—
Question r¢ pay of Assistants in the officel of the ——. 1567,

DIR.ECTOR OF POSTS AND TELEGRAPHS—
See “Posts and Telegraphs’.
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DISPENSARY(IES)—
Question 7e collection of fees from outpatients of the Cantonment ——
at Subathu. 1553.

DISTRICT BOARD—
Question re supply of debates of the Legislative Assembly to —— and
Municipal Libraries. 1915.

DISTRICT HEADQUARTERS—
Question re appointment of Indians to staff appointments at Army,
Command and ——. 1544,

DIVISION(S)—

—— on Kunwar Raghubir Singh’s motion to amend clause 8 of the
Indian Finance (Supplementary and Extending) Bill. 2157-58,

on Kunwar Raghubir Singh’s motion to amend clause 9 of the
Indian Finance (Supplementary and Extending) Bill. 2195-96.

— on the Honourable Sir George Schuster’s motion that “Machinery’”
be included in part I, Schedule I of the Indian Finance (Supplement-
ary and Extending) Bill, as recommended by the Governor General.
2209-10.

—— on the motion that clause 2 of the Indian Finance (Supplementary
and Extending) Bill be omitted. 1880-81.

—— on the motion that clause 6 (increase of certain inland postage
rates) of the Indian Finance (Supplementary and Extending) Bill
be omitted. 2061-62.

—— on the motion that clause 7 (lowering of limits of total income.
liable to income-tax) of the Indian Finance (Supplementary and Ex-
tending) Bill be omitted. 2096-97.

—— on the motion that clause 8 (Additional Income-tax and Super-tax
for the current financial year, i.e., 1931-32) of the Indian Finance (Sup-
plementary and Extending) Bill be omitted. 2153

—— on the motion that clause 8 (Additional Tricome-tax and Super-tax
for the current financial year, d.e., 1931-32) stand part of the Indian
Finance (Supplementary and Extending) Bill. 2167.

—— on the motion that clause 9 (Additional Income-tax and Super-tax
for the financial year, 1932-33) of the Indian Finance (Supplementary
and Extending) Bill be omitted. 2194.

—— on the motion that in part I of Schedule I to the Indian Finance
(Supplementary and Extending) Bill, amendment No, 1 (Abolition of
the proposed duty on raw cotton) be omitted, 1943-44.

—— on the motion that in part T of Schedule I to the Indian Finance
(Supplementary and Extending) Bill, amendment No. 3 (Abolition of
the proposed duty on Machinery) be omitted. 1955.

—— on the motion that salt be exempted from the additional duty.

2033-34. i

—— on the motion that the Indian Finance (Supplementary and Ex-
tending) Bill, as recommended by the Governor General, be passed.
2211,

DUDHORIA, Mr, NABAKUMAR SING—
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1715-17.
Consideration of Schedule T, part I. 1903-04, 1949-50.

— adiaioati

T I s s s e
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DUMASIA, Mz. N. M.— y
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1648-52.
Consideration of clause 8. 2140-43.

DUTT, Mr. AMAR NATH—
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1653, 1655, 1671-76, 1677-79.
Consideration of clause 7. 2095.
Consideration of clause 8. 2117-19, 2158-60.
Question re— 5 i
Appointment and promotion of an ‘‘Outsider” in the Lillooah Work-
shops. 2005.
Appointment of apprentices on the Fast Indian Railwag. 2002-03,
2004.
Appointment of East Indian Railway apprentices to the Technical
and Followes Corps of the Indian Air Force, Karachi. 2003-04.
Apprentices trained in the Lillooah Workshops. 2005.
Non-transfer of the Works Manager, Lillooah Workshops. 2006.
Racial diserimination in training of certain apprentices at Jamalpore.
2005.
Question  (Supplementary) re earthquake shocks in  British
Baluchistan. 1737.

DUTY(TES)—
Question re—
Revenue derived from increased -——— on imported salt. 1536.
Revenue expected from additional —— on sugar. 1729.

DYER, Mz. J. F.—
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1772.
Consideration of Schedule I, part I. 1932-33.

E

EARTHQUAKE—
. Question re —— shocks in British Baluchistan. 1736-37.

EAST INDIAN RAILWAY—
See “Railway(s)”.

EASTERN BENGAL RAILWAY—
See “Railway(s)”.

ECOLESTASTICAT, DEPARTMENT—

Question 7e retrenchment in the Indian ——. 1908-09.
EDGE, Mgr.— )
Question r¢ appointment of —— as officer in charge of stores in the

Public Works Department, New Delhi. 2071.

ELECTRIC SUPPLY—
Question re separate — for Army quarters in certain towns. 1648.
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EMPLOYEE(S)—
Question re— ¢
Duties of certain postal — consequent on retrenchments 1622.
Graduated.cut in salaries of Government ——. ' '2015. '
Schools of instruction for railway —— at Déhra Dun and Kot
Lakhpat. 1997-98

ENGLAND—
Question 7e scale of cuts in salaries and pensioms in ——. 1727-28,

EN’GINI‘TRIN(‘ STAFF—
Question' 7& ——of the Public Works Department, New Delhl 2071.

EPIGRAPHIST—
Question 7e the Government —. 2126,

ESTATE OFFICE—
Question re the ——; New Delhi. 2072,

EXCHANGE COMPENSATION ALLOWANOE—
Question re ——. 2069.

EXPENDITURE—
Question re—
—— for counsel for the Meerut conspiracy case. 1906.
—— incurred in connection with the Meerut conspiracy case.
1906-07.
—— on the Railway Staff College, Dehra Dun. 2018.

It
Y =
T ——— f

EXPORT(S)— .
Question r¢ —— of gold from India. 1737.
F
FACTORY(IES)— _— \
Question 7e— Pt
Erection of 'a —— in India for the manufacture of vegeta.ble ghee by (2
the Hindustan Holland Vanaspati Trading Company. 2074-75.
Retrenchment in the Cordite —— at Aravankadun. 2123. 4
FAIR—

Question re—
Income from the Pushkar —, and expendﬂmre of the ‘“Shamilat’
Committee. 1721.
Use of forced labour in Ajmer District and for the Pushkar —.
1724.

FARES—

Question 7e passenger —— on Indian Railways. 2086-68.

l
FILM COMPANIES—
Question_ re cinematograph —— in India. 2017.
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FINANCE (SUPPLEMENTARY AND EXTENDING) BILL—
See “Indian ——” under “Bill(s)?. i :

FINANCIAL CRISIS— AT
Question re bank failures following enforced holidays during the —.

2069-70.

FIRING—
Question 7e inquiry into —— at the Hijli detention camp. 1995.

FIRST DIVISION—

Question 7e—

Appointment of departmental candidates to the —— in the Govern-
ment of India Secretariat. 1564-66.
Promotion of —— clerks in attached offices and second division clerks

in the Government of India Secretariat. 1566-67.

FOLLOWER CORPS—
Question 7¢ appointment of East Indian Railway apprentices to the

Technical and — of the Indian Air Force, Karachi. 2003-04.
FORCE(8)—
Question re armed —— located in Chittagong. 1541-42.
FOREMEN—
Question r¢ Indian Loco. ——, etc., on the North Western Railway.
2125.
FOREST RESEARCH INSTITUTE—
Question 7¢ communal inequalities in the staff of the — Dehra Dun.
1854.
FREIGHT (B)—
Question 7e reduction of railway —— on agricultural products. 1726,
FUND(S)—
Question re—
Facilities for remittance of —— for officers and soldiers:. 2069.
Pnyu}eut of death claims by the Postalidnsurance —. 1917
Provident —— scheme for. Government servants. 1999.

FUNDAMENTAL LEAVE RULES—

ngstion re interpretation of ——. 2016.
G
GAZETTED APPOINTMENTS—
Question 7e promotions to lower grade —— on the North Western Rail-
way. 1852,

\GENERAL POST OFFICE—
See “Post Office(s)”’.

GOLD—
Question 7¢ export of —— from India. 1737.
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HARBANS SINGH BRAR, SirpAR—contd.

Question re—

Cost of military motor transport. 2065-66.

Erection of a factory in India for the manufacture of vegetable ghee
by the Hindustan Holland Vanaspati Trading Company. 207475,

Loan granted to the Bahawalpur Durbar. 1533,

Officers of the Research Institute, Dehra Dun. 2073.

Police surveillance and scrutiny of correspondence of Sardar Jaswant
Singh Danewalia. 2073-74.

Sugar Industry Protection Bill. 2068.

HART RAJ SWARUP, Lara—

Indian Finance' (Supplementary and Extending) Bill—
Motion to consider. 1717-20, 1773
Consideration of Schedule I, part I. 1944-46.

Question 7e—

Alleged victimization of officials of the East Indian Railway Union,
Moradabad. 1558. ¢ : b

Appointment of Mr, DeLacriox as Station Master, Thaksar. 1563.

Appointments  in the Military Accounts Department. 1914.

Appointments to the superior Military Accounts Service. 1910-13.

Bank failures following enforced holidays during the financial crisis.
2069-70. y

Complaints against Mr. C. Pearce, Superintendent, Power, Morada-
bad Division, East Indian Railway. 1562-63.

Compulsory retirement of Government servants. 1914-15.

Cost of the Lee concessions in the Central Government and the Pros.
vinces. 1729-30. i

East Indian Railway subordinates appointed as Assistant Superin-
tendents in the Moradabad and Lucknow Divisions. 1564,

Establishment of a branch of the League of Nations in India. 1740.

Exchange compensation allowance. 2069.

Facilities for remittance of funds for officers and soldiers: :2069.

Future strength of the British Army in India. 1728-29.

Grant of recognition and facilities to Railway Unions. 1557,

Pay and allowances of travelling ticket inspectors. 1561.

Pay of certain ticket examiners on the East Indian Railway. 1562

Pay of Head Clerks to Station . Masters,  etc., ab Moradabé%d and
Lucknow. 1563. :

Pay of soldiers of the British Army. 1725-26.

Payment of proceeds of postal cash certificates to heirs of deceased
purchasers. 1740.

Quantities of bullion and coins held against Currency Reserves.
1739-40. 5 5

Recognition of the Rohilkhand and Kumaon Railway Union. 1557-
B58.

Reduction of appointments in the Civil and Military Accounts Ser-
vice. 1914.

Reduction of railway freight on agricultural products. 1726.

Revenue expected from additional duty on sugar. 1729,

Savings from Retrenchment and cost of pensions and compensation to
officialg retrenched. 1728.

Savings under the Military Budget. - 1727.

Scale of cuts in salaries and pensions in England. 1727:28.

\ g
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INSURANGCE— )
Question 7e postal — of clerks forced to retire before 55, (1567-68.
INSURANCE COMPANIES—
Question 7e; —— in: India. 1750-51.

INSURANCE FUND—
Question 7e payment of death claims by the Postal —, 1917,

INTERMEDIATE STATIONS— i
Question 7e reservation of railway berths at —. 1738,

ISMAIL ALI KHAN, Kuxwar Hasee—
Question 7e— :
Preponderance of Non-Muslim clerks in the Survey of India. 2076.
Recruitment to Departments through the Public Service Commission.

2076.
J
JATL(S)—
Question re prisoners whipped in the Peshawar ——. 1545-49.
JAMALPORE— i we
Question re racial diserimination in training of certain apprentices
——.  2005.

JASWANT SINGH DANEWALIA, SARDAR— i
Question re police surveillance and scrutiny of correspondence of —.

2073-74. !

JHA, Paxpir RAM KRISHNA—
Question 7e insufficient number of days
in the Legislative Assembly. 2011-12.

allotted for non-official business

JOG, Mzr. 8. G— -
Tndian Finance (Supplementary and Extending) Bill—
Consideration of clause 2. 11818-22.
(onsideration of clause 5. 1985-86.
Consideration of clause 9. 2169.
Question re—
Cancellation -of confirmation orders of Assistant Train Controllers
on the North Western Railway. 1916-17.
Cash security required from: the contractor of Postal treasury work
in Bombay. 1624.
Departmental victimisation of railway servants appearing before
the Court of Inquiry at Bombay. 1998. AP T
Employment of two Members of the Tegislature on the Orissa
Boundary Committee. 2126-27. {
tovernment loans from Indian. States. . 1999, g
Graduaked cut in salaries of Government employees. 2015.

¢ *Zh‘

i
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JOG, Mr. S. G.—contd.
Queshcn re—contd.
Increase of work and retrenchment of staff in Cunency Offices. 2063-
64.
4 Location of the Indian Sandhurst. 1999.
r Orders for selection of personnel for retrenchment, in Government of
India Offices. 1624-25.
Provident Fund Scheme for Government servants. . 1999,
Reduction of rents of houses occupied by clerks in Simla. 1917.
Reduction of staff in'the Bombay Currency Office. 2014-15. ‘
Reduction of staff in the Customs and Salt Departments in Bombay.
2013-14.
Retrenchment on railways. 2013.
_ Rules for confirmation of employees in Government, Offices. 1915.
Transfer to a contractor of the treasury work of Post Offices in
Bombay. 1622-24.
Travel of a leper in the Bombay-Calcutta Mail. 2000.

K
L KARACHI—

Question re—
Appointment of East Indian Railway apprentices to the Technical and
Follower Corps of the Indian Air Force, ——. 2003-04.
Platform for prayers for Muslims provided at the —— General Post
Office. 1732-33.

 KASAULI—

Question 7e¢ annfial migration to —— of the Sind Malaria Inqulry De-
partment. 1997.

KOT LAKHPAT—

Question 7e schools of instruction for railway employees at Dehra Dun
and —. ' 1997-98.

KRISHNAMACHARTAR, Rassa Bamapur G.—

Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1655, 1656-59, 1771. i
Consideration of clause 5. 1989-93. ‘
Consideration of clause 8. 2136-40.

!

;

L |

LABOUR— |
Question re use of forced —— in Ajmer District and for the Pushkar |
fair. 1724.

LAHIRI CHAUDHURY, Mz. D. K.—
Indian Finance (Supplementary and Extendmg) Bill—
" (onsideration of clause 7. 2092.
Consideration of clause 9. 2179, 2180, 2181, 2183.
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LIBRARY(IES)— i {
Question re supply of debatesiof the Legislative Assembly ti istri :
Board,and Municipal ——: 1915. e Ll \i

LILLOOAH WORKSHOPS—
Question re—
Appointment and promotion of an “Outsider” in the — 2005.
Apprentices trained in the —. 2005.
Non-transfer of the Works Manager, —. 2006.

LOAN(S)—
Question re—
Government —— from Indian States. 1999.
—— to the, Bahawalpur State. 1533, 2007-08.

LOCO. FOREMEN—
Question 7e Indian ——, ete., on the North Western ‘Railway. 2125.

LOWER GRADE GAZETTED APPOINTMENTS—
See “Gazetted Appointments”.

LUCKNOW— ;
Question re—
Bast Indian Railway subordinates « appointed as Assistant Superin-
tendents in the Moradabad and ~—— Divisions. ' 1564.
Pay of Head Clerks to Station Masters, etc., at Moradabad and —. &

1563. i< -
M
MACHINERY—
Abolition of the proposed duty on ——. [Discussed under the Indian
Finance (Supplementary and Extending) Bill]. 1944-55, 1964.
MATL(S)—
Question re—
Non-stoppage of the Punjab —— ab certain stations in the Patna
district. 2017. :
Travel of a leper in the Bombay-Calcutta —.  2000. 3

MALARTA INQUIRY DEPARTMENT—
Question re annual migration to Kasauli of the Sind —. 1997

MALARTA RESEARCH—
Question’ re results of — and retrenchment of the Malaria Survey of 3
India. 1995-96.

MALARIA SURVEY OF INDIA— 2
Question re results of malaria research and retrenchment of the -—.
1995-96.

MANAGER— {
Question re—
Non-transfer of the Works —, Tillooah Workshops. 2008. = ¢
Parchase of blocks by the —; ‘Government of India Press, Calcutta.
1741-42. ¢
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MANMAD— ; !
Question re abolition of a Railway Mail Service sorting section between
Dhond and — 1621-22.

MASWOOD AHMAD, Mr. M.—
Indian Finance (Supplementary and Extending) Bill—
Consideration of clause 2. 1814-15.

Question 7¢ members appointed to the Postal Retrenchment Sub-Com-
mittee. 1541.

MEERUT—
Question 7re—
Dates of trial, ete., in the*—— conspiracy case. 1905.
Expenditure for:counsel for the —— conspiracy case. 1906,
Expenditure incurred in. connection with the —— conspiracy case.

1905-06, 1906-07.

MEERUT' CONSPIRACY CASE—
See ‘Conspiracy Case’.

MESSAGE(S)—

—— from His Excellency the Viceroy and /Glovernor General asking for

the passage of the Indian Finance (Supplementary and Extending)
Bill in the Legislative Assembly in the recommended form. 2197-98.

MHOW—
Question 7e—
Amalgamation of Pension Controllers’ Offices 'of Lahore, —— and
Lahore district. 1571-73.
Cost of amalgamation of the Lahore, —— and Lahore district Pensions
Offices. 1573-74.
MILITARY—
Question 7¢ —— charges in connection with the Burma rebellion. 1540-41.
MITITARY ACCOUNTS DEPARTMENT—
Question 7e—
Appointment of Military officers to the ——, 1545.

T Appointments in the —. 1914,

MILITARY ACCOUNTS SERVIOCE—
Question re—
Appointments to the superior —. 1910-13. .
Reduction of ‘appointments in the Civil and —. 1914.

MILITARY ACCOUNTS OFFICERS—
Question re extensions of service granted to ——. 1543-44, 1545,

MILITARY AREAS—
Question re cost of water works and amount. of water-tax collected from
the bazar and —— in Subathu. 1554-55.

MILITARY BUDGET—
See “Budget’”.
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MILITARY MOTOR TRANSPORT—
Question re cost of ——. 2065-66.

MILITARY OFFICER(S)—
See “Officer(s)”.

MINISTERIAL STAFF—
Question re recruitment of the —— of Government of India offices. 1850,

MISRA, Mr. B. N.— :
Indian Finance (Supplementary and Extending) Bill—
Consideration of clause 9. 2183-87.
Question 7e— 2
Appointment of depa,rtmental candidates to the First Division in the
Government of India Secretariat. 1564-66.
Expenses of delegates to the Round Table Conference. 1739.
Non-reservation of a railway berth at Patna junction station. 1738.
Promotion of First Division clerks in attached offices and Second
Division clerks in the Government of India Secretariat. 1566-67.
Reservation of railway berths at intermediate stations. 1738,

MISTRIES—

Question re retrenchment of —, etc., in the Public Works Department,
New Delhi. 2071.

MITRA, Mr. S. C.—

Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1615. 1616, 1653, 1793.
Consideration of Clause 2. 1806-14.

Consideration of clause 5. 2020-24.
Consideration of clause 6. 2046.
Consideration of clause 9. 2183

Point of order re order of discussion of clauses of the Indian Fmance
(Supplementary and Extending) Bill. 1805.

" Question re—

Abolition of highly paid posts in the Public Works Department,: New
Delhi. 2070-71.

Appointment of Mr. Edge as officer-in-charge of stores in the Pubhc =

Works Department, New Delhi. 2071.

Appointment of Personal Assistant to the Chief Engineer, New Delhi.
2072-73.

Armed forces located in Chittagong. 1541-42.

Cost of the Opium Department. 1847.

Cuts in salaries of Government of India officials. 1570.

Dates of trial, etc., in the Meerut conspiracy case. 1905.

Engineering staff of the Public Works. Department; New Delhi.  2071.

Erection of a new shed for Public Works Department stores in New
Delhi. "2071.

Estate Office, New Delhi. 2072.

Expenditure for counsel for the Meerut conspiracy case. 1908.

Expenditure incurred in connection with the Meerut conspirary case.
1905-08, 1906-07.

Export of gold from India. 1737.

Tssue of building completion certificates in New Delhl 1571,
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MITRA, Mer. S. C.—contd.
Question re—contd.
Lee passage concessions granted to superior and non-superior services.

1848.
Necessity for a Chief Engineer in the Public Works Department, New
Delhi. 2072.

Pay of Assistants in the office of the Director-General of Posts and
Telegraphs. 1567.
Postal insurance of clerks forced to retire before 55. 1567-68.
Retrenchment of mistries, ete., in the Public Works Department, New
Delhi. 2071. S
Separate electric supply for Army quarters in certain towns. 1648.
Question (Supplementary) re subsidies paid to newspapers. 1568.

MODY, Mr. H. P.—

Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1639, 1679-84, 1702, 1708, 1709, 1758.
Consideration of Schedule I, part I. 1886-92, 1894, 1895, 1897, 1899,

1900, 1937, 1940, 1941.

Consideration of clause 6. 2049.
Consideration of clause 7. 2078-81, 2083.
Consideration of clause 8. 2102, 2113-16, 2144.

Question (Supplementary) re earthquake shocks in British Baluchistan.
1737.

MONTGOMERY, Mr. H—
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1772.

MOORE, Mr. ARTHUR—

Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1635-41, 1667.
Consideration of clause 2. 1839, 1843-45.
Consideration of Schedule I, part I. 1899-1900, 1901, 1928.
Consideration of clause 8. 2116-17, 2119, 2129.
Statement in regard to the recommendation by the Governor General.

2200-01.
Question e payment of death claims by the Postal Insurance Fund. 1917,

MORADABAD—
Question re—

Alleged victimization of officials of. the East Indian Railway Union,
. 1568

Complaints against Mr. 0. Pearce, Superintendent, Power, — Divi-
sion, Bast Indian Railway. 1562-63.

East Indian Railway subordinates appointed as Assistant Superin-
tendents in the —— and Lucknow Divisions. 1564.

Pay of Head Clerks to Station Masters, ete., ab —— and Lucknow
1563.

MORGAN, Mr. G.—
Indian Finance (Supplementary and Extending) Bill—
Consideration of clause 4. 1969, 1970.
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MOTOR TRANSPORT—
Question re cost of military ——.  2065-66.

MOTOR VEHICLE(S)—
See “Vehicle(s)”.

MUAZZAM SAHIB BAHADUR. Mr. MUHAMMAD—
Indian Finance (Supplementary and Extending) Bill—
Consideration of Schedule I, part I. 1952-53.

Question re time-scale of pay for the Second Division in the Govern-
ment of India Secretariat. 1619.

3
MUHAMMADAN((S)—
Question 7¢ —— officials in Pushkar, 1721.
See also “Muslim(s)”.
MUJUMDAR, SarpArR G. N.—
Question re—
Abolition of a Railway Mail Service sorting section between Dhond
and Manmad. 1621-22.
o Abolition 6f cevtain posts of Inspectcls in' the Railway Mail Service,
Bombay Circle. 1622. ‘
Duties of certain postal employees consequent on 1et1enLhments 2
Pay of shroffs in Currency Offices. 1620. & %~
Pension of inferior servants of the Government of India. 1621. ~ " |
Rates of pay in certain Currency Offices. 1620.
Substitution of Provident Fund for pension system. 1620-21.—
MULTAN—
Question re—
Appointment of guards in the —— Division of the North Western
Railway. 1855-56.
Retrenchment and reduction of guards in the —— Division of the
North: Western' Railway. 1856
‘/\
~ >
MUNICIPAL BOARD— d
Question re supply of debates of the Legislative Assembly to District "
Board and —— Libraries. 1915. &

MURTUZA SAHEB BAHADUR, Miuvnvi Savvin—
Indian Finance (Supplementary and Extending) Bill—
Consideration of clause 2. 1828-29.
Question re prisoners whipped in the Peshawar jail. 1545-49.

MUSHIM{S)—
Question re—
Preponderance of Non- —— clerks in the Survey of India. 2076.
Platform for prayers for —— provided at the Karachi General Pollr
Office. 1732-33.

See also ‘“Muhammadan(s)”’.
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NEW DELHI—
/ Question re—
I Abolition of highly paid posts in the Public Works Department, —.

2070-71.

Appointment, of caretaker for the Secretariat and Council House in
—. 2121-22.

Appointment of Mr. Edge as officer in charge of stores in the Public
Works Department, ——. 2071.

Appointment of Personal Assistant to the: Chief Engineer, —. 2072~
73.

Engineering staff of the Public Works Department, ——.  2071.

Erection of a new shed for Public Works Department stores in ——.
2071.

Estate Office, 2072.

Tssue of building completion certificates in——. 1571 1852.

Necessity for a Chief Engineer in the Public Works Department, ——.
2072.

Retrenchment of mistries, etc., in the Public Works Department, ——
2071.

NEWSOME, Miss—
Question re—
* Posters by Miss Nixon and —— exhibited by the American Expless

Company, Calcutta. 1748:

Posters designed by — for the Eastern Bengal Railway. 1/4*-48.

NEWSPAPER(S)—
Question re—
— in Delhi selected for Government advertisements and court
notices. 1569.
Subsidies paid to —. 1568.

NIXON, Miss—

American Express Company, Caleutta. 1748.

b\ [O-RENT CAMPAIGN—
S Question re strained agricultural situation and preparations for a ——
2010.

NON-OFFICIAL BUSINESS—
Question re insufficient number of days allotted for — in the Legis-
lative’ Assembly. 2011-12.

NORTH WEST FRONTIER PROVINCE—
Question re appointment of agricultural assistants in the —. 2086.

NORTH WESTERN RAILWAY—
See “Railway(s)”.

NOTES— g
Question re claims of Indmns for payment of Russian rouhle —. 1730.

e R e L

Question re posters by —— and Miss Newsome exhibited by the-

1
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PAY—contd.
Question re—contd.

—— of Assistants in the office of the Duectox General of Posts and }
Telegraphs. 1567. N

—— of caretakers and allegations against Mr. Palmer. 2122,

—— of certain ticket examiners on the East Indian Railway. 1562.

—— of shroffs in Currency Offices. 1620.

—— of soldiers of the British Army. 1725-26.

Rates of —— in certain Currency Offices. 1620.

Time-scale of — for the Second DlVlElOH in the Government of India
Secretariat. 1619.

PEARCE, M. C.—
Question re complaints against ——, Superintendent, Power, Moradabad
Division, East Indian Railway. 1562-63.

PELLY, Major H. R.—
Oath of Office. 1533.

PENSION(S)—
Question re—
= _—— of inferior servants of the 'Government ‘of India.  1621.
Recommendations of the Retrenchment Committee 7e¢ taxation of
pensions and leave allowances payable outside India, and rent of
Government buildings. : 1723.

Savings from Retrenchment and cost of —— and Lompensmmn to A
officials retrenched. 1728. S m—
Scale: of cuts in salaries and —— in England. ' 1727-28.

System of —— for Government servants. 1730-31,

PENSION CONTROLLERS’ OFFICES—
Question 7¢ amalgamation of —— of Lahore, Mhow and Lahore district.
1571-73.

PENSION SYSTEM— e
Question 7e substitution of Provident Fund for —. 1620-21.

i
i PENSIONS OFFICES—
i Question 7e .cost of amalgamation of the Lahore, Mhow and Lahore

District ——. 1573-74.
PERSONAL ASSISTANT— e
Question re appointment of —— to the Chief Engineer, New Delhi.
2072-73.
PESHAWAR—
Question re prisoners whipped in the — jail. 1545-49.
- PETROL—

Exemption of —— from the additional duty. [Discussed under the Tndian
Finance (Supplementary and Extending) ‘Bill.]  2034-38."

PLANTATION(S)— ol
Question 7¢ Indian Semal Cotton ——, Limited.  1750."
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PLATFORM(S)— { B3
Question 7e —— for prayers for: Muslims provided at the Karachi
General Post Office. 1732-33.

POINT OF ORDER—

—— raised by Mr, S. € 'Mitra 7e order of ‘discussion of clauses of the
Indian Finance (Supplementary: and Extending)” Bill. 1805-06:

—— raised by the Honourable Sir George '‘Rainy  that the previous
sanction of the Governor General is required for moving the amend-
ment, ‘That in Part I, Schedule T, to the Bill, amendment No. 4, be
omitted’”. 1956.

—— raised by the Honourable Sir George Rainy, whether it is relevant,
when discussing ‘the period during which' the taxation proposed by
the Indian Finance (Supplementary and Extending) Bill is to remain
in force, to raise:the question whether railway staffs are superfluous
‘or not. 1833.

POLICE—
Question re —— surveillance and scrutiny of correspondence of Sardar
Jaswant Singh Danewalia. 2073-74.

POST' OFFICE(S)-—-
Question re—
Platform for prayers for  Muslims provided at the Karachi General
1732-33.
Transfer to a contractor of the treasury work of!—— in' Bombay.
1622-24.

"POSTAGE RATES— ; 7
Increase of certain inland ——. [Discussed understhe ‘Indian Finance
(Supplementary and Extending) Bill.] 2038-62.

POSTAL CASH CERTIFICATES—
Question r¢ payment of proceeds of —— to heirs of deceased purchasers.
1740. ;

POSTAL DEPARTMENT—
Question re—
New appointments made in the ——. 1625.
Retrenchments in the —. 1625,

POSTAL EMPLOYEE(S)—
~ See “Employee(s)”.

POSTAL INSURANCB—
See “Insurance”.

POSTAL INSURANCE FUND—
Question 7e payment of death claims by the —. 1917.

POSTAL RETRENCHMENT SUB-COMMITTEE-—
Seer “Committee(s)”’.

POSTAL TREASURY—
See “Treasury(ies)”.

k

I TIIVIST PR S




e Sl o e it Lo s e et e e e U S

42 AINDEX [TO:LEGISLATIVE ASSEMBLY DEBALES.
Q i

QUARTER(S)— ’
Question 7e—
Appointment of Indians. to, posts -of . Superintendent; of -~ : ete.
2122,
Separate electric supply for Army —— in certain towns. 1648,

R
RACIAL DISCRIMINATION-— !
Question re —— in training of certain apprentices .at  Jamalpore.
2005, '

RAGHUBIR SINGH, KuNwir—
Indian Finance (Supplementary and Extending) Bill--
Motion to consider. 1597-98.
Consideration of clause 8. 2154-55.
Consideration of clause 9. 2195. ;
Question re proposed abolition of the Postal kashop at . Aligarh.
1917-18.

RAILWAY(S)—
Canadian Pacific—

Quesrion 7¢ posters prepared by the ——. 1748, S
Bast Indian— A %.‘
Question 7e—

Alleged victimization of officials of the —— ' Union, Moradabad,

1558.

Appointment of apprentices on the ——. 2002-03, 2004.

Appointment of —— apprentices to the Techmca,l and Follower |
Corps of the Indian Air Force, Karachi. 2003-04.

Complaints against Mr. C. Pearce, Superintendent, Power, Morada-
bad Division, —. 1562-63.

—— subordinates appointed as Assistant  Superintendents in the
Moradabad and Lucknow Divisions. 1564. ;

Pay of certain ticket examiners on the ——. 1562. b
Posters for the —— printed at their own press and outside. 1742,
Purchase of blocks by the Publicity Officer, ——. 1740-41.

System of ticket checking on the ——. 1558-59. &
Temporary employment of ticket examiners on the —. 1561-62. ;

Hastern Bengal—
Question re posters designed by Miss Newsome for the —. 1747- |
48.
Indian— | 8
Question re passenger fares on ——. 2066-68.
North Western—
Question 76—

Appointment of Controllers on the —— 2124-25.
Appointment of gunards in the Multan Division of the — 1855- i
56. R %

Cancellation of confirmation orders of Assistant Train Controllers
on the —, 1916-17.
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RAILWAY(S)—contd.
North Western-~contd.
Question re—contd.

Gluards appointed on the control system of the ——. 2125,
Indian Loco. Foremen, etc., on the ——. 2125.
Promotions to lower grade gazetted appointments on the —.
1852.
Retrenchment and reduction of guards in the Multan Division of
the ——. 1856.
Question 76—
% Passenger fares on Indian ——. 2066-68.
Retrenchment on ——. 2013,
Rohilkhand and Kumaon— °
b Question 7e recognition of the —— Union. 1557-58.

RAILWAY ADMINISTRATIONS—

Question 76—

Posters designed for the Central Publicity Bureau and —. 1745~
47.
u Subjects of posters issued by the Central Publicity Bureau and ——
1743.

! RAILWAY BERTHS--
! See. “Berth(s)”’.

i RAILWAY COURT OF INQUIRY—
\ See “Court of Inguiry”..

RAILWAY EMPLOYEE(S)—
See “Employee(s)”.

RAILWAY FREIGHTS—
See ‘‘Freight(s)”.

RAILWAY MAIL SERVICE—
Question re—

Abolition of a —— sorting section between Dhond and Manmad.
i 1621-92. ;
k Abolition of certain posts of Inspectors in the ——, Bombay Circle.
' 1622.

ILWAY SERVANTS—
See “Servant(s)”.

RATLWAY STAFF COLLEGE—
Question 7¢ expenditure on the ——, Dehra Dun. 2018.

RATLWAY UNION(S)—
See “Union(s)”.

RAINY, Tue Hovourasiz Sir GEORGE—
Indian Finance (Supplementary and Extending) Bill—
. Motion to consider. 1693, 1697, 1703-07.
A Consideration of Schedule I, part 1. 1893-95, 1896, 1952, 1950.
r~ Consideration of clause 4. 1981-82.
Consideration of clause 8. 2161,
Statement in regard to the recommendation by the Governor Gen-
eral, 2201-02. : ‘
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RAINY, Tur Hoxouraste Sik GEORGE—contd.
Point of Order by —— that the previous sanction of the Governor

General is required for moving the amendment, “That in part I, \Q
Schedule I to the Bill, amendment No. 4 be omitted”. 1956, 1957.

Point of Order whether it is relevant when discussing the period during
which the taxation proposed by the Indian Finance (Supplementary
and Extending) Bill is to remain in force to raise the question whe-
ther railway staffs are superfluous or not. 1833.

Ruling re sanction to amendments to money Bills. 1804.

RAJAH, Rao Bamapur M. C.— 3

Question r¢ interpretation of Fundamental ILeave Rules. 2016.

RAMNAD— i

Question 7¢ abuse of the concession for removal of salt in —— dis-

trict. 2008-09.

RANGA TYER, Mr. C. S.—
Indisn Finance (Supplementary and Extending) Biii~
Motion to consider. 1637, 1638, 1639, 1664, 1707, 1720.
Consideration of clause 2. 1836-43, 1876.
Consideration of Schedule I, part I. 1901-03 1961-62, 1964.
Consideration of clause 6. 2051-52.
Statement in regard to the recommendation by the Governor Gen-

eral. 2201.
Consideration of clauses, as recommended. by the Governor General.
2206-08.
Question (Supplementary) re prisoners whipped in the Pcshawv Tjail.
1549.

Ruling re sanction to amendments to money Bllls 1804.

RASTOGI, Mr. BADRI LAL—
Indian Finance (Supplementary and E\tcndmg) Bill—
Consideration of clause 5. 2030.
Question re—
Appointment of caretaker for the Secretanat and Council House in
New Delhi. 2121-22.
Cinematograph film companies in India. 2017.
Daily. and travelling allowances drawn by members of the Retrench-
ment Committees. 2016.
Deficit Budgets in European countries and cuts in s&lanes. 1789.
Indian Semal Cotton Plantations, Limited, 1750.
Insurance Companies in India. 1750-51,
Non-stoppage of the Punjab Mail at certain stations in the Patna
district. 2017.
Schools and colleges in the Province of Delhi. 1750. f

RAW COTTON—
Abolition of the proposed duty on ——. [Discussed under the Indian
Finance (Supplementary and Extending) Bill]. 1918-44,

REBELLION— 2
Question re—
Casualties in the Burma ——. 1540.
Military charges in connection with the Burma ——. 1540-41,
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REDDI, Mz, P. G—
Tndian Finance (Supplementary and Extending) Bill—

'3 Clonsideration of clanse 5. 2030-31.

REDDI, Mz, T. N. RAMAKRISHNA—
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1652, 1711-15.
Consideration of Schedule I, part I 1925-27, 1948-49, 1958.
Consideration of clause 8. 2155-56.
Consideration of clause 9. 2195.
Question (Supplementary) re revision of the capitation grant. 1540.

REFORMS—
b Question 7€ speedy introduction of political ——. 2019.
REMITTANCE -
Question re facilities for —— of funds for officers and soldiers. 2069.
RENT(S)—
Question 7¢ - !
ﬁ Recommendations of the Retrenchment Committee re taxation of pen-
i i sions and leave allowances payable outside India, and —— of
8 Government buildings. 1723. J
: Reduction of —— of houses occupied by clerks in Simla. 1917.
REPORT(S)—
Question re preparation of the daily weather ——. 2001-02,
RESEARCH(ES)—
Question 7e results of malaria —— and retrenchment of the Malaria

Survey of India. 1995-96.

RESEARCH INSTITUTE— :
Question re officers of the —, Dehra Dun. 2073.

RESERVE(S)—
Question re— 3
o Amount, of the Gold Standard ——. 2010.
% Securities purchased out of the cwrency ——. 2011
- Silver bullion and Government ——. 2011.
| RETIREMENT—
Question re¢ compulsory —— of Government servants., 1914-15.
{ RETRENCHMENT—
» Question r7e—
N Duties of certain postal employees consequent on ——. 1622.
Increase of work and —— of staff in Currency Offices. 2063-64.
Orders for selection of personnel for —— in Goyvernment of India
Offices. 1624-25.
Results of malaria research and —— of the Malaria Survey of India.
N 1995-96.
e — and reduction of guards in the Multan Division of the North

“Western Railway. 1856.
—— in the Oordite Factory at Aravankadu. 2123.
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RETRENCHMENT—contd.
Question re—contd.

—— in the Indian Ecclesiastical Department. 1908-09. ’g

— in the Postal Department. 1625. 5

—— on railways. 2013.

— of mistries, ete., in the Public Works Department, New Delhi.
2071.

Savings from —— and cost of pensions ‘and compensation to officials
retrenched. 1728.

RETRENCHMENT COMMITTEE(S)—
Question r¢ daily and travelling allowances drawn by members of the

——. 2016.
Statement laid on the Table by the Honourable Sir George Schuster
re Members of —— who have drawn allowances. 2173-74,

See also “Committee(s)’’.

RETRENCHMENT SUB-COMMITTEE—
See “‘Committee(s)”.

REVENUE(S)—
Question re—
— derived from increased duty on imported salt. 1536.
— expected from additional duty on sugar. 1729.

ROHILKHAND AND KUMAON RAILWAY—
See . “Railway(s)”.

ROUBLE NOTES—
See “Note(s)”.

ROUND TABLE CONFERENCE—
Question re—
Expenses of delegates to the —. 1739.
Procedure after conclusion of the ——. 2008.
Representatives of landholders at the —. 2019.

RULE(S)—
Question re— -
Interpretation of Fundamental Leave —. 2016.

—— for confirmation of employees in Government offices. 1915.

RULING (S)—
Finance Bill— ;
Amendment(s)— i
Honourable Members are entitled to move —— to money Bills for :
reducing taxation without the previous sanction of the Governor
Gieneral. 1803-04.
Previous sanction of the Governor General should be obtained when
the actual burdens on the people are proposed to be increased by
—— to money Bills. 1803-04.
Right to decide whether a certain —— to a money Bill requires the
previous sanction of the Governor General or not vests entirely
in the Chair. 1803-04.
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RULING(S)—contd.
‘p Indian Finance (Supplementary and Extending) Bill—

Amendment(s)—

Previous sanction of the Governor General is not
ment No. 4 be omitted”’. 1958.
. Consideration of clauses—
more retrenchment could be effected. 1833,
Miscellaneous—

to withdraw a motion. 1978.

criticisms levelled against them. 1923.

47

necessary in

moving the — “That in part I, Schedule I to the Bill, amend- -

Honourable Members are not entitled to go into details of retrench-
ments on the —— but they can indicate in broad outlines that
Honourable Members cannot make a speech while asking for leave

I In making personal explanations, Honourable Members must restrict
themselves strictly to a personal explanation and cannot reply to

It is perfectly open to Honourable Members to criticise the recom-

mendations of any Committee which they may have  appointed.
1655.
Newspapers are not allowed to be read in the Houge. 1696.
aRhaT
RUSSTAN—
Question re claims of Indians for payment of —— rouble notes. 1730.
X ROY, Mz. 8., N.—
"!& Oath of Office. 2063.
k s
SADIQ HASAN, SHAIKHE—
Indian Finance (Supplementary and Extending) Bill—
Clonsideration of Schedule I, part I. 1951-52.
SALARY(IES)—
i\ Question re—
- Cuts in —— of Government of India officials. 1570.
E&Es\,;;_‘ Deficit: Budgets 'in European countries and cuts in 1739.
- Graduated cut in —— of Government employees. 2015.
i Scale of cuts in —— and pensions in England. 1727-28.
SALT—
i Exemption of —— from the additional duty. [Discussed under the
L‘ Indian Finance (Supplementary and Extending) Bill]. 1982-93, 2020-
' 34,
Question re—
Abuse of the concession for removal of —— in Ramnad district.
2008-09.
Revenue derived from increased duty on imported ——. 1536.
—— production at Pachbadra. 1536.
SALT DEPARTMENT— :
Question re reduction of staff in' the Customs and ——— in Bombay.
2013-14. i




|
|
|
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‘SERVANTS—
- Question re—
Compulsory retirement of Government ——. 1914-15. : 1
Departmental victimisation of railway ——  appearing be‘fbre@m"'
Court of Inquiry at Bombay 1998.

Pension of inferior —— of the Government of India. 1621.

Provident Fund scheme for Government —. 1899.

System of pensions for Government ——. 1730-31.

b0 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

SECURITY (IES)—
Question re—
CQash —— required from the contractor of postal treasury work in ¥
Bombay. 1624.
—— purchased out of the currency reserve. 2011.

SEMAL COTTON—
Question r¢ Indian —— Plantations, Limited. 1750.

SEN, M=z. S. C.—

Indian Finance (Supplementary and Extending) Bill—
Consideration of Schedule I, part I. 1933.
Consideration of clause 8. 2164.

Question re the Government Epigraphist. 2126.

SEN, Panorr SATYENDRA NATH—

Indxan Finance (Supplementary and Extending) Bill—
Consideration of clause 2. 1815-17, 1881-82, 1884.
(Consideration of clause 6. 2043-45.

Consideration of clause 9. 2169-71.
Question re the Government Epigraphist. 2126.

SERVICE, EXTENSIONS OF—
Questmn re —— granted to Military Accounts Officers. 1543-44, 1oso.

SHAH NAWAZ, Miax MUHAMMAD— i~
Indian Finance (Supplementary and Extending) Bill— . ’
Motion to consider. 1593-97, 1663.
Consideration of clause 8. 2101

“SHAMILAT” COMMITTEE—

See ‘‘Committee(s)”. 5 .
SHED—,
Question 7e erection of a new -—— for Publie- Works Department

stores in New Delhi. 2071.

SHERIFF 'OF CALCUTTA (POWERS OF CUSTODY) BILL—
See “Bill(s)”.

SHROFF(S)—
Question e pay of —— in Currency Offices. 1620.
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SIKH(S)— 3 ;
Question re appointment of —— to the office of the Director-General,
Indian Medical Service. 1853.

SILVER—
Question 7¢ —— bullion and Government reserves. 2011.
SIMLA— ;
. Question re reduction of rents of houses  occupied by clerks in ——.
1917.
SIND—

Question 7e—
Abolition of the appointment of Director of Posts and Telegraghs,
—— and Baluchistan. 1731-32.

Conditions for reopening of income-tax assessments in —. '1735.
Income-tax appeals in ——. 1733-34.
Transfer of the Assistant Commissioner of Income-tax, —. 1733.

SIND MALARTA INQUIRY DEPARTMENT—
Question re annual migration to Kasauli of the ——. 1997.

SINGH, KumarSGUPTESHWAR PRASAD—
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1599-1604.

SINGH, Mr. GAYA PRASAD—
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1772, 1776-82, 1783.
Question re— 5
Amalgamation of Pension Controllers’ offices of Lahore, Mhow and
Lahore District. 1571-73. >
Cost of amalgamation of Lahore, Mhow and Lahore District Pensions
_ Offices. 1573-74.
Expenditure on the Railway Staff College, Dehra Dun. 2018.
Income from the Pushkar fair, and expenditure of the ‘“Shamilat”
Committee. 1721.
Muhammadan officials in Pushkar. 1721.
Non-grant of last Saturday holidays in the Office of the Director of
Contracts, Army Headquarters. 1556-57.
Passenger fares on Indian Railways. 2066-68.
Recommendation of the Retrenchment Committee 7¢ broadcasting and
for the withdrawal of the Lee concessions. 1722.
Recommendations of Retrenchment Committee re taxation of pensions
and leave allowances payable outside India, and rent of Govern-
ment buildings. 1723.
Recommendations of Retrenchment Sub-Committees accepted by Gov-
ernment. 1725,
Reported despatch to the Secretary of State on Indianisation of the

Army. 1847,
U;%Of forced labour in Ajmer Distriet and for the Pushkar Fair.
724.

Question (Supplementary) re loan granted to the Bahawalpur Durbar.
1534, 1535. .

:
i
,
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SITARAMARAJU, Mr. B.—
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1641-48.
Consideration of clause 2. 1883.
Consideration of Schedule I, part I. 1946-48, 1956, 1958, 1950.
Consideration of clause 4. 1967.
Consideration of clause 5. 1986-88.
Consideration of clause 6. 2038-43.
Question re—
COancellation of confirmation orders of Assistant Train Controllers om
the North Western Railway. 1916-17.
Employees in Government of India offices granted passage and other
concessions. 2064-65.
Reduction of rents of houses occupied by clerks in Simla. 1917,
Rules! for confirmation of employees in Government offices. 1915,

SOLDIERS—
Question re—
Facilities for remittance of funds for officers and ——. 2069.
Pay of —— of the British Army. 1725-26.

SORTING SECTION—
Question 7¢ abolition of a Railway Mail Service — between Dhond' and
Manmad. 1621-22.

’

STATEMENT(S) (LAID ON THE TABLE)—

by the Honourable Sir George Schuster re¢ Members of Retrench- &

ment Committees who have drawn allowances. 2173-74. A ——
STATES—

Question 7¢ Government loans from Indian ——. 1999. ‘

STATION MASTER(S)—
Question re—

Appointment of Mr. DeLacriox as —, Lhaksar. 1563,
Pay of Head Clerks to ——, ete., at Moradabad and Lucknow. 1563
STORES—
Question re— i
Appointment, of Mr. Edge as officer in charge of —— in the Public
Works Department, New Delhi. 2071.
! Trection of a new shed for Public Works Department — in New
| Delhi. 2071.
STUDD, Mr. E—

Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1615.
Consideration of Schedule I, part I. 1934-35.
Consideration of clause 7. 2090-91.

{ SUBATHU—

i Question re— E

RS Amenities provided and expenditure incurred by the —— Corporation.
1552-53.

i . Collection of i fees from out-patients of the Cantonment dispensaty at
—. 1533, BE0T Me0L
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SUBATHU—contd.
© Question re—contd.
Qost of water works and amount of water tax collected from the bazar
and military areas in ——. 1554-55.
Expenditure incurred by the Corporation in ——. 1551,
Taxes. collected in —— Cantonment. 1550-51.
‘Water rates in —. 1555-56.
Yearly grants made to — Cantonment. 1551-52.

SUB-COMMITTEES—
See “Committee(s)”.

SUBORDINATES— 3
Question re Bast Indian Railway —— appointed as Assistant Superin-

tendents in the Moradabad and Lucknow Divisions. 1564.

SUBSIDIES—

Question re —— paid to newspapers. 1568.
SUBVENTION—
Question r¢ annual —— given to Tmperial Airways, Limited. 1536-37.
SUGAR—
1729.

Question 7¢ revenue expected from additional duty on ——.

SUGAR INDUSTRY PROTECTION BILL—
See “Bill(s)”.

SUHRAWARDY, Sir ABDULLAH—
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1644.
Consideration of clause 8. 2129.

SUKHRAJ RAI, Rar BAHADUR—
Indian Finance (Supplementary and Extending) Bill—

‘Consideration of clause 5. 2028-30.

SUPERINTENDENT(S)—
Question re—

" Appointment of Indians to posts of —— of Quarters, ete. 2122.
f Complaints against Mr. C. Pearce, ——, Power, Moradabad Diyision,
East Indian 'Railway. 1562-63.
. East Indian Railway subordinates appointed as Assistant —— in the

’;"l‘=¥oradabad and Lucknow Divisions. 1564.

SUPERIOR SERVICES—

Ql;::gon 7e Lee passage concessions granted to —— and non- ——
SUPER-TAX— s
Additional incometax and —— for the financial year, 1931-32.

[Discussed under the Indian Finance (Supplementary and Extend-

8. ing) Bill] 20072119, 2127-67.

. Ad]d)if;iom.l income-tax and —— for the financial year, 1932-33.
[Discussed under the Indian Finance (Supplementary and Extend-

mg) Bill.}4/2168-71, 217506 | ;
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SURVEILLANCE— ’
Question re police —— and scrutiny of correspondence of Sardar
Jaswant Singh Danewalia. 2073-74, -
SURVEY OF INDIA—
Question re preponderance of non-Muslim clerks in the ——, 2076. f
T

‘TAIT, Mr. JOHN—

Indian Finance (Supplementary and Extending) Bill— '@
Consideration of clause 8. 2099-2104. .

‘TALIB MEHDI KHAN, Nawae Major MALIK—
Indian Finance (Supplementary and Extending) Bill—
Consideration of Schedule I, part I. 1930-32.

TAX(ES)—
Question re—
Cost of water works and amount of water —— collected from the
bazar and military areas in Subathu. 1554-55.
—— collected in Subathu cantonment. 1550-51.

TAXATION— - A
Question re —— of motor vehicles. 1556.

TAXATION OF PENSIONS— ;
See “Pension(s)”. |

TECHNICAL CORPS—

Question re appointment of East Indian Railway apprentices to the
—— and Follower Corps of the Indian Air Force, Karachi. 2003-04.
THAMPAN, Mr. K. P.— o

Indian Finance (Supplementary and Extending) Bill—
Consideration of clause 2. 1883-84.
Consideration of clause 4. 1970, 1973, 1975-76, 1977.
Question re—
Departmental victimization of railway servants appearing before the
Court of Inquiry at Bombay. 1998,
Government loans from Indian States.: 1999. > 1
Interpretation of Fundamental Leave Rules.: 2016.
Location of the Indian Sandhurst. 1999.
Preparation of the daily weather reports. 2001-02.
Provident Fund scheme for Government servants. 1999.
Retrenchment in the Cordite Factory at Aravankadu. 2123,
Travel of a leper in the Bombay-Calcutta Mail. 2000.

TICKET CHECKING— !
Question 7e¢ system of — on the East Indian Railway. 1558-59,
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TICKET EXAMINER(S)—
s Question re—

Pay of certain — on the East Indian Railway. 1562.

Temporary employment of —— on the East Indian Railway. 1561~
62.

Uniforms of travelling ——. 1561.

TICKET INSPECTOR(S)—
See ‘‘Inspector(s)”’.

TODD, Me, A. H . A—
Indian Finance (Supplementary and Extending) Bill—
Motion to comsider. 1771,
Consideration of clause 9. 2181,

ERAIN(S)—

Question ¢ recent alterations in the Viceregal — 2008.

TRANSFER(S)—
Question 7¢ —— of the Agsistant Commissioner of Income-tax, Sind.
1733, !

TRANSPORT—
Question 7¢ cost of military motor —. 2065-66.

. TRAVELLING ALLOWANCE—
See ‘‘Alowance(s)”’.

’ TRAVELLING TICKET EXAMINER(S)— 5
i See “Ticket Examiner(s)”.
3
TRAVELLING TICKET INSPECTOR(S)—
£ See ‘‘Inspector(s)”.
TREASURY(IES)—
Question 76—
Cash security required from the contractor of postal —— work in
Bombay. 1624,
Transfer to a contractor of the —— work of Post Offices in Bombay.
1622-24.
‘ 5
3 TRIAL(S)...
] Queﬁﬁmn re dates of —, etc,, in the Meerut conspiracy case. 1905.
3
T
UNDER SECRETARIES—
Questmn re allowances attached to the posts of Secretaries, and ——
\ in the Government of Indm Secretariat. 1851-52.

UNIFORMS—
Question 76 — of travelling ticket examiners. 1561.
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UNION(S)~
Question 76—
Alleged victimization of officials of the East Indian Railway —
Moradabad. 1558.
Grant of recognition and facilities to railway ——. 1557,
Recognition of the Rohilkhand and Kumaon Railway ——- 1557-58.

UPPI SAHEB BAHADUR, M=.
Indian Finance (Supplementary and Extending) Bill—
Consideration of clause 4. 1976-77.

v

VANASPATI TRADING COMPANY—
Question e erection of a factory in India for the manufacture of vege- |
table ghee by the Hindustan Holland —— 2074-75.

VEGETABLE GHEE—
Question re erection of a factory in India for the manufacture of —)
by the Hindustan Holland Vanaspati Trading Company. 2074-75. |

VEHICLES—
Question re taxation of motor ——. 1556.
|
VICEREGAL TRAIN— T
Question 7e recent alterations in the ——. 2008,

VICEROY, His Excerrexcy THE—
Message from —— asking for the passage of the Indian Finance (Sup-
plementary and Extending) Bill in the Legislative Assembly in the

recommended form. 2197-98.

VIOTORIA' TERMINUS— P
Question re grievances of hamals at —— station. 2121 i

w

WAJIFUDDIN, Kmay Bamapuvr HAsI—
Indian Finance (Supplementary and Extending) Bill—
Motion to congider. 1659-60.
Consideration of clause 6. 2035.

WATER RATES— R
Question 7e ——in_Subathu. 1555-56.

WATER TAX—
See'“Tax(es)”’.

WATER WOREKS— N
Question 7e cost of — and amount of water tax collected from th

bazar and military areas in Subathu. 1554-55. |
|
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WEATHER REPORTS— =
Question re preparation of the daily ——. 2001-02.

WILAYATULLAH, Kuax Bamapur H. M.— . :
Indian Finance (Supplementary and Extending) Bill—
Qonsideration of clause 7. 2091-92.
Consideration of clause 9. 2178-79.

4 WORKSHOP (5)—

Question re— ! 2 2 58

Appointment and promotion of an “Outsider” in the Lillooah —.
2005.
Apprentices trained in the Lillooah ——. 2005,
Non-transfer of the Works Manager, Lillooah ——. 2006.
Proposed abolition of the Postal —— at Aligarh. 1917-18.
WORKS MANAGER—
Question 7¢ non-transfer of the ——, Lillooah Workshops. 2008.
¥

YAKUB, Sik MUHAMMAD—— \
Indian Tinance (Supplemrentary and Extending) Bill—
Motion to consider. 1697, 1783-87.
‘onsideration of clause 2. 1841, 1863-65.
ideration of Schedule I, part I. 1929, 1930, 1939,
Consideration of clause 5. 2036, 2087.
Consideration of clause 6. 2045-46, 2047, 2055, 2056.
Consideration of clause 8. 2113.
Consideration of clause 9. 2179-83.
Question (Supplementary) re—
Loan granted to the Bahawalpur Durbar, 1534.
Prisoners whipped in the Peshawar Jail. 1548-49,

YAMIN KHAN, Mr. MUHAMMAD—
Indian Finance (Supplementary and Extending) Bill—
Motion to consider. 1694-1703.
Consideration of clause 6. 2049, 2052-55.

Statement in regard to the recommendation by the Governor Gemn-
eral.  2199-2200.

Z .

ZIAUDDIN AHMAD, Dr—
dian Finance (Supplementary and Extending) Bill—
Motion to consider. 1660-71, 1703, 1709, 1764, 1788.
Consideration of clause 2. 1869-72, 1873.
Consideration of Schedule I, part I, 1931, 1953.

3 Consideration of clause 4, 1965-66.

. Consideration of clause 5. 2034-37, 2038.

" Consideration of clause 6. 2053,

Qonsideration of clause 9. 2190-92.

S Poinb of Order raised by Mr. S, O Mitra re order for discussion of
& ;é%?gss of the Indian Finance (Supplementary and Extending Bill.)
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ZIAUDDIN AHMAD, Dr.—contd.

Question 7¢ loan to the Bahawalpur State. 2007-08.
Question (Supplementary) re—
Appointment of Personal Assistant to the Chief Engineer, New Delhi.
2073.
Bank failures following enforced holidays during the financial crisis.
2070.
Loan granted to the Bahawalpur Durbar. 1535.
Non-stoppage of the Punjab Mail at certain stations in the Patna dis-
triet. 2017,
Placing  of replies to questions not answered in the House on the
table. 1855.
Prisoners whipped 'in the Peshawar jail. 1549,
Results of malaria research and retrenchment of the Malarias Survey
of India. 1996.
Schools of instructions for railway employees at Dehra Dun and Kot
Lakhpat. 1998.
System of ticket checking on the East Indian Railway. 1560-61.
Ruling 7e¢ sanction to amendments to money Bills. 1804,

GIPD—L169 LAD—16-1-32—910.
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